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ment Business during the week com-
mencing 13th July, 1992, will exist of:

1. Consideration and passing of:

(a) The Public Premises (Evic-
tion of Unauthorised QOccupants)
Amendment Bill, 1992.

(b) The Indo-Tibetan Border
Police Force Bill, 1992.

2. Discussion on the Resolution
seeking disapproval of the Foreign
Trade (Deveclopment and :Regula-
tion) Ordinance, 1992 and conside-
ration and passing of the Foreign
Trade (Development and Regula-
tion) Bill, 1992 as passed by Lok
Sabha.

3. Consideration and passing of:

(a) The Jammu & Kashmir
State Legislature (Delegation of
Powers) Bill 1992, as passed by
Lok Sabha.

(b) The Rehabilitation Council
of India Bill, 1992.

THE DEPUTY CHAIRMAN: The
House stands adjourned till 2.30 p.M.

The House then adjourned for lunch
at twenty minutes past one of- the
clock.

The House weassembled after lunch
at thirty four minutes past two of the
clock. The Vice-Chairman (Shri Jagesh
Desai) in the Chair]
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THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI): Please listen to
me._ (Interruptions). 1 will allow you.
This time is for the Private Members’
Legislative Business. I think we
should see that the time of the Pri-
vate Members’ Business is not re-
duced at all. '
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SHRI YASHWANT STINHA (Bi-
har): Mr. Vice-Chairman, the Minis-
ter of State for Home Affairs is pre-
sent in the House. If the Minister
assures us that he will come back
with a statement in the House, as he
promised yesterday, sharp at 5 o‘clock
then we will sit down and carry on
with the Private Members’ Legisla-
tive Business.

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER OF STATE IN THE MINISTRY
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OF HOME AFFAIRS (SHRI M. M.
JACOB): Sir, I would have been very
happy if I was ready with any state-
ment. As you know, the Home Mi-
nister -had contacted the Chief Minis-
ter of UP. The Home Minister
again wanted to talk to him and wan-
ted him to come over here and dis-
cuss the matter to know exactly what
is the intention, what is happening,
etc. But unfortunately, so far, there
is no trace of the Chief Minister. We
are still expecting the Chief Minister
to...(Interruptions). ..

" SHRI PRAMOD MAHAJAN (Ma-
harashtra) : Sir, what is this.. (Inter-
ruptions) . ..

MURLI MANOHAR JOSHI: What
does he mean. . (Interruptions)

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Ltt us first listen to
him. .. (Interruptions) . . .

SHRI M. M. JACOB: If Pramodji
has any objection to the word I used
and takes offence, that was not my
intention. What I meat to say 1is
that we tried to contact the Chief
Minister. . . (Interruptions) . . .

SHRI PRAMOD MAHAJAN: Say
that you tried to contact him. What
kind of administration is it if the

Centrt is not ‘able to trace a Chief»

‘Minister . . . . (Interruptions)....

SHRI M. M. JACOB: We reques-
ted him to come here to Delhi but so
far he has not come. Without con-
sulting him and discussing with him
it will not be possible for me to come
before the House and reply to  the
points raised by you. At the same
time we are also making our own
efforts to find out the state affairs.
The -Cabinet Committee on political
Affairs had a meeting and they are
still consulting. Wt met the Op-
position leaders this morning. The
process is going on.” We have not

[RAJYA SABHA]
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abandoned the idea. I do not know
whether I will be able to come back
at 5 with a statement.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Whatever infor-
mation you may have got by 5 o
clock, with that jtself you can make
a statement, Whatever information
you may have...(Interruptions). ..

SHRI YASHWANT SINHA: That
should be a directive from the Chair
to the Home Minister ,  (Interrup-
tions) . ..
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THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): I would request the
Members that as today is Friday and
it ig only on Friday that the Private
Members get time, so please let us
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see that their right is not infringed.
In case this time is used for this pur-
pose I will extend their time and that
I am assuring the Members. What-
ever time is spent for this purpose,
that much time will be given to the
Private Member’s business and I am
very strict about this. .. (Interrup-
tioms) ...

SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradesh): What is the
reaction of the Home Minister?...
(Interruptions) . ..

SHRI M. M. JACOB: I will comer
back with a statement.

SHRI MOHAMMED AFZAIL alias
MEEM AFZAL: What statement? We
have been listening to such state-
ments . (Interryptions) .. .4 He
should come back with some action.

. (Interruptions)... There should be
some action plan... (Interruptions)..

THE : VICE-CHAIRMAN (SHRI
JAGESH DESAI): After the state-
ment you may ask any question...
(Interruptions) ... Bills for introduc-

. tion. Shri Ramdas Agarwal.

—

THE PAYMENT OF ALLOWANCE
TO UNEMPLOYED PERSONS BILL,
1992

SHRI RAMDAS AGARWAL (Ra-
jasthan): Sir, I beg to move for leave
to introduce a Bill to provide for pay-
ment of allowance to the unemployed
persons and for matters connected
therewith.

The question was put and the

motion was adopted.

SHRI RAMDAS AGARWAL: Sir,
I introduce the Bill.
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THE CONSTITUTION (AMEND-

MENT) BILL. 1992
(TO AMEND ARTICLE 214)

SHRI SURESH PACHOURI (Ma-
dhya Pradesh): Sir, I beg to move for
leave to introduce a Bill further to
amend the Constitution of India."

The question was put
motum was adopted

and the

SHRI SURESH PACHOURI Sir,
I introduce the Bill.

THE COMPULSORY REGISTRA-
TION OF MARRIAGES BILL, 1992

SHRI SURESH PACHOURI (Ma-
dhya  Pradesh): Sir, I beg to move
for leave to introduce a Bill to pro-
vide for the compulsory registration
of all the marriages solemnised in
the country and for matters connec.
ted therewith:

The question was put and the mo-
tion was adopted.

SHRI SURESH PACHOURI: Sll‘ I
introduce the Bill.

e

THE YOUTH (DEVELOPMENT)
AND WELFARE) BILL, 1992

SHRI SURESH PACHOURT:
(Madhya Pradesh): Sir, I beg to
move for leave to introduce a Bill to
provide for a comprehensive policy
for the proper educational sports and
Jother facilities and employment op-
portunities for the youth in the coun-
try and for their general welfare and
for matters connected therewith.

The question was put and the mo-
tiovn was adupted.

SHRI SURESH
Sir, I introduce the Bill.

PACHOURL:



